
U IN THE CENTRAL ADNINISTRATIVE TRIBUNAL 
ERNAEULAII BENCH 

J.A. 487/92 

Date of decision: 11-8-1993 

Rameshkumar VG 	 Applicant 

Nr VD Satheesan 	 Advocate for applicant 

Versus 

I Assistant Superintendent of 
Post offices, Ernakulam 
sub- Division, Edappally. 

• 	2 The Lhief Postmastr General 
Kerala Circle, Thiruvananthapuram 

• 	3 Superintendent of Post offices, 
Ernakulam Division. 

• 	4 The Postmaster General 
Central Region, Kochi 

5 Union of India represented by 
Secretary, Ilinistry of Communication, 
Central Secretariat, New Delhi 	-Respondents 

f' K Karthikeya Panicker, ACGSC 	:Advocate for respondents 

C)RAN 
HDN 1 BLE NR N OHARPIADAN, JUDICIAL NENBER 

AND 
HQN 1 BLE PIR A RANGARAJAN, ADIIINISTRATIVE IIEfIBER 

3 UDGIIENT 
NUHARNADAN, 3.11 

Applicant, who i regularly appointed as Extra 

Departmental Delivery Agent(EDOA, for short) in 

Kuttikattukara P.O.,has filed this iO.A. under Section 

19 of the Administrative Tribunals Act of 1985, challenging 

Annexure S orderbi which it was proposed to terminate 

his services on the basis of some complaints and further 

inquiry. 

I 2 	According to the applicant, he worked as EDDA in 

the same Post Office for some time and when regular 



2 

selection was initiated by the 1st respondent, he riled 

D.A. 1204/90 apprehending that he will not be considered 

for regular selection. That case was hoard and allowed 

at the admission stage by Annexure-1 judgment directing 

the first respondent to consider the applicant also for 

regular selection in the said Post ffice. Accordingly, 

in the regular selection, the applicant was selected and 

appointed. He joined duty on 18.3.91. After about a 

year of service, Annexure-5 has been issued, calling upon 

him t0 show cause why his seriices should not be terminated, 

On receipt of the above order, he has filed Annexure-6 

representation on 18.3.92 before the first respondent. 

Since no reply has been received from the concerned 

authority, he approached this Tribunal with this D.A. 

3 	Respondents have Piled areply statement. In para-7, 

they have stated the reason for the electjon of the 

applicant. 

11  7.The candidates directed by the CAT will 
turn out to be 35 years of age very soon and 
for him to find an employment in a State 
Govt. is very remote when comparing the 
candidates appeared for the interview. In 
his case, he has 	got experience in the 
field as he worked as substitute £DDA 
Kuttikattukara for some time. Considering 
all these, I select Shri UG Rameshkumar, 
Veliopiliji House, Kuttikattukara as the 
most suitable candidate for the regular 
appointment as EDDA Kuttjkattukara. 0  

4 	When we have asked the kcounsel as to what irregularities 

have beencommitted 	selection of the applicant, 
dl

csjt 	
I 

respondents have brought to our notice the statement in 

para-9 of the reply statement, which reads as in page-3. 

k 
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9. The selection Proceedings ware reviewed 
by P1C's Central Region and it was observed 
that the Selection was irregular. The 
applicant had Secured the lowest marks in 
SSLC Examination amongst the candidates 
appeared for interview. He does not come 
any preferred category. The Hon'ble CAT 
had only directed to consider him in the 
interview. Ignoring all standing instructions, 
the applicant was Selected on the ground of 
age and past experience, for which no instruction 
exists, ASP Sub division was asked to terminate 
the services of the applicant. But as per the interim order dated 26.3.92 In .A.No.487/92, the official was not terminated from service and he is still continuing in the post." 

5 
	

Rfter careful consideration of the Pleadings and 

arguments, we are satisfied that there is no irregularity 

in the selection warranting dislocation of the applicant. 

The applicant, having some experience on account of his 

past service was found to b the best candidate for 

selectjon,and the first respondent after considering, all 

aspects, in the light of the above said guidelins, 

Selected the applicant and appointed him as EDDA. Later 

on, on the basis of some complaints, the Postmaster 

6eneral, Central Region, appears to have examined the 

appointment of the applicant and came to the 
Concltjso 

that the selection was made solely on the basis of marks 

obtained by him in the SSLC and also giving weightage 

for his past service, under the rules. 

6 In the facts and circumstances of the case, we are 

unable to sustain these two reasons stated in the rely 

statement. As indicated above, Since there is no 

irregularity in the regular selection, we see no reason 

to uphold the Annexure-5 order 'ctrmination,. It 'has been 

repeatedly held by this Tribunal that prope 

cannot be 	
simp1y on the basis of complaints filed 
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candidates. 

7 	In view of what has been stated above, we are 

unable yo support 	the stand of the respondents 

and accordingly, we quash Anne Kure-5. Since the 

applicant is continuing on the basis of the Interim 

order, no further direction is necessary. 

8 	Application is allowed. There shall be no 

order as to costs* 

R RANGARAJAN 	 N DHARNADAN 
AO1INI5TRATiVE 1111BER 	 JUDICIAL I1EBER 

11-8-1993 

p111—B 
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iL.LiF_ANNEX URES 

1. Annexure-1 	 copy of judgment dated 21.12.90 
of this Tribunal r€ndered in 

M 1204/90 

2 Annexure— 5 	Copy of 10 N.DA/ .Xuttikattukara dated 
12.3.92, Ernakulam Sub Div1ion, 
of' Df'f'ice of' th Asst. Siipdt. of 
Post JfPices. 


